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REFERENCE TO THE REPORTED
DISPUTE BETWEEN THE STATE
GOVERNMENT OF PUNJAB AND
HIMACHAL PRADESH REGARDING
USE OF WATER FROM PONG DAM
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"Himachal, the sources said, was also

concerned about the 'secret' digging of

;rom Pong Dam

a 'deep' canal by Punjab in its territory
apparently to serve as a feeding canal to th,
Shah Nehar in case. Himachal Pradesh did
not allow the Shah Nehar to pag through its
territory. This was in violation of the
understanding given by ¢ Punjab at recent
meeting, they added."
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from Pong Dam
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"Under th, Treaty, India is requiicd to make
certain deliveries of water from the rivers Ravi,
Beas and Sutlej to Pakistan during the 'Transition
Period'. The present indications are that this
Period will end on 31st March, 1970. After the
end of tha Transition Period, India would not be
required to supply any water to Pakistan from the
rivers Ravi, Beas and Sutlej. However, jome
waters may go down the rivers Ravi and Beas
after 31st March, 1970. This would be the case
during the flood monthg of July, August and early
September.  Storages have already been
undertaken in order to conserve the flood waters
mentioned above and some project reports are
under preparation. As soon as the shortages are
completed and the "Rajasthan Canal is fully
developed, all the flood waters would be
completely utilised in India. There is, therefore,
no question of a faulty operation system in
India, as a. con-
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The House then adjourned at
thirty-five minutes past six of the
clock till eleven of fhe clock on
Tuesday, the 2nd November, 1982.



